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16. SHRT LOKANATH MISRA:
DR. BHATI MAHAVIR:
SHRI JAGDISH PRASAD
MATHUR:
SHRI PRANAB KUMAR
MUKHERIJEE:
SHRI N. G. GORAY:
VSHRI GODEY MURAHARI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state:

(a) the number and value of indus-
trial licences issued during the last
three months;

(b) the number of licences issued
during the corresponding period in the
last two years;
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(c) whether any decision has been
taken regarding the issue of licences
for the manufacture of small cars;

(d) whether any licence has been
issued to any ‘big business house’
during this period; and

(e) if so, the details thereof? ]
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T[THE MINIST R OF INDUSTRIAL
DEVELOPMEN{ (SHRI MOINUL
HAQUE CHOU JHURY): (a) During
the period from 1st January, 1971 to
10th March, 1971, 59 industrial licences
have been issuec, apart from ‘Carry-
on-Business licer ces.” It needs to be
clarified that irdustrial licences are
normally issued in the form of con-
version of earlier letters of intent, once
the conditions ol the earlier letters of
intent are fulfille I, except for ‘Carry-
on-Business’ licel ces, which relate to
cases where unilertakings had been
established or ‘eff «ctive steps’ had been
taken to set up tie undertaking or in-
dustrial unit corcerned in industrial
sectors which were formerly delicensed
but which came within the fold of
licensing consequunt on the new licens-
ing policy coming into force from 18th
February, 1970. Licences are usually
issued for specific capacities in respect
of the approved tems of manufacture
and not for speciic values.

(b) The numbe- of similar licences
(other than ‘Carry on-Business’ licences)
issued during the lirst three months of
1969 and 1970 is :iven below:—

Year P umber of licences
1969 .. .. 57
1970 .. .. 47

(c) Two letters of intent have recently
been issued for m: nufacture of a small
car. The question of converting any
of these letters of ntent into industrial
licences will be considered after the
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gdnditions stipulated in the letters of
intent have been fulfilled to the satis-
faction of Government.

(d) and (e) Out of the licences men-
tioned (a) above 4 licences (other than
Carry-on-Business licences) have been
issued to concerns belonging to or
controlled by the Larger Industrial
Houses. Details of all licences are
published from time to time in the
Weekly Bulletin of industrial licences,
Import Licences and Export Licences,
Weekly Indian Trade Journal and the
Monthly Journal of Industry and Trade.
Copies of these publications are sup-
plied to the Parliament Library.| \/)

RAILWAY CONCESSIONS TQO FOREIGN
TOURISTS

17. SHRISUNDAR MANI!I PATEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any concessions are being
given by the Railways to attract foreign
tourists; and

(b) whether such concessions are
publicised abroad, and if so, whether
there is any co-ordination between the
Railways and the Department of
Tourism in this regard?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA):
(a) Yes. A statement is attached.

(b) There is co-ordination. The con-
cessions are publicised abroad by the
Department of Tourism, Government
of India.

STATEMENT

At present, the following concessions
are allowed by the railways to overseas
tourists visiting India:—

(i) 15% concession in fares for
travel in Air-conditioned class.

(ii) “Travel As You Like” Tickets
on a lumpsum payment of Rs. 806.
These entitle the holders to travel
for 30 days in Air-conditioned class



